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6 844497 Heard the learned counsel for the| ——
petitioser and learned Addl.Standing Frr el
Coumsel Shri S«CeSamantray on MA.180/97 =~ ™ A Hx’"{q':;
askhg for eight weeks' time for filing; Mt s
counter. It is submitted by the learned 7
Addl.Standing Counsel that in the meanm-
time the Respondents have decided to /&\
take the priority date of allotment 1\ 19 B L,
as 26.9.1983 as prayed for by the
pegitione_r in this Origimal Application, ) 0 o
In this view of the metter, it is ’ TS T
submitted by him that the Original n o vl Aste
Application has become . infructuous. L T ¥ S N I
Iearred counsel for the petitionmer, PP W L o
while agreeing to the abwe submission, | ' Covonred "“”H
mikes a further submission that ia ~eopth a = Phs
order date_d 11.3,1997, it was smcifica]h g L L
mentioned that any allotment of quarters & (/;ﬂ\\
shall ke subject to the decision of i
this Original Application, and thereford(~ ., 1805 7}
allotment of quarters after r%ce ipt of o]
such order should be /e ecve d o py

- counsel for the petitioner that in betwe
- the intery@gaum period somany quarters

~a@pproach the Tribunal once again. With

‘ eﬂ;]or
date of allotment, i.%‘i 6.901/983

submitted by the learned Addl.standing

Counsesl that mo quarter has been allotteld '\ ¢ ( ”.»

after receipt of the said order dated
11.3.1997 by the Respondents. There is
some comtroversy if any quarter im -hgn
allotted from 11.3.1997 till the date v,
on which the above order was received
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by the Respondents. But, it has not bee.ﬂ\f\’?&\‘k N K\\»\a

specifically submitted by the learned

have actually beem allotted. In case the
petitioner has any grievance, he caa
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the Respomdents' agreeing to take the l % tne Q Q\5

priority date of allotment as 26.9.1993, ) "% © sdew da o
this Application has became imfructuous <\\- X - AT S v
and disposed of accordingly. Moo Ahe S el

~ Inview of the orders passed above SV  PON A5y,
M.A0180/97 is also disposed of accOrdmgly.

Hand over copies of the orders to»/ QXX/{ &
the coumsel for both sides. e\ Y \qﬂ;
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